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No. LGL.230/2022133.-T\e following Act of the Assam Legislative Assembly which

received the assent of the Honble Governor ofAssam on 16th February, 2023 is hereby published

for general informatioo.

ASSAM ACT NO.XVItrOF2023

@eceived the assent of the Goyernor on 16th February, 2023)

TI{T' ASSAM STATE TRANSPORT CORPORATION
(PREYENTION OF T]NAUTHORISED TRAYEL)

(AMEI\DMENT) ACT, 2022
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AII
ACT

further ts amend to the Assam State Transport Corporation
( Prevemion of Urauthorised Travel) Act 1977-

Whereas, it is expedient fruther to amend thc Assam
State Transport Corporation (Prcvention of Unauthorised
Tmvel) Act 1977, hereinafter referred to as the Principal Ac!
in the mamer hereinafter appearing;

It is hereby euactcd in the Seventy-third Year of the
Republie of Indic as follows i

(l) This Act uay he called the Assam State Transport
Corporation @revention of Unauthorised Travel)
(Amendoent) AcL 2022.

(2) It shall have the like extent as the principal Act.
(3) lt shall come into force on the date of publication in

the Official Gazette.
In the principal Act in section 6,

(i) in sub-section (l), for the words "imprisonmeirt for a
term which may extend to one month or with fine
which may extend to two hundrd aad fifty rupees or
with botb and shall also be liable to pay the excess
charge speoified in sub section (2)", appearing itr
betwe€n the words, "punished wfth" aud 'for thp
distancd' the lvords *fiue equel tg ten times of the ticket
amount or with fine which may drtend to two thousaad

nrpees whhhcver is loss' shall be suHituted-
(ii) sub-section (2), shall be omitted.

In the principal Act in section 7. in clause (d), for the words
Smprrisorurent which may extend to one month or with fine
which may extend io two hundr.ed and fifty rupees or with
both', appearing after the words *punishable with", the words

"fine rxhich may erdend to two t}ousand rup€es or ten umes of
tbe ticket value per passenger whichever is higher" shall be
substituted.

In the principal ,{cL h sectioo 9, ia lhe third ard fourth line,
fbr tre words *imprisonment wldeh may e;dend to one monlh
or with fine which may extend to two hundred and fffiy rupees

or with both", appearing after the words 'lunishablc with', the
words *fine which may exteqd to two thousand npes" slnll
be substituted.

GEETANJALI DAS SAIKIA
Secretary to the Government ofAssam,

Legislative Department, Dispur, Guwahati-6.
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